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Telephone facilitles at the residences of
Officers of Delhi Judicial Service

10362. SHRI BHIKU RAM JAIN : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the category
of Class-I Officers and the majority of
Class-II Officers of Delhi Administration of
DANI Service in the pay scale of Rs. 650-
1200, have been provided telephone facility
at their residences ;

(b) whether it is also a fact that out of
138 officers of Delhi Judicial Service in the
pay scale of Rs. 700-1300, Rs. 1200-1300
and Rs. 1500-2000, only ten Officers have
been provided telephone facility ;

(c) the steps Government propose to
take to remove this discrimination to Judi-
cial Officers ; and

(d) if no action is proposed to be taken,
the reasons thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Accor-
ding to information received from Delhi
Administration, most of the officers of
Class-1 of Delhi Administration have the
facility of residential telephone. Informa-
tion is not readily available in respect of
Class-11 officers.

(b) 7 officers of Delhi Judicial Service in
the pay scale of 1500-2000 have been provi-
ded with residential telephones.

(c) and (d). The residential telephones to
the Government officials are provided in
accordance with the instructions of the
Ministry of Finance (Department of Expen-
diture) issued from time to time. While
doing so, the nature of the job of the offi-
cers is taken into account. There is no
discrimination against judicial officers in
this regard and accordingly, question of
taking any action in the matter does not
arise.

Non Issuance of EPF Contribution

Deduction Slips to the Workers of

Mangalore Ganesh Bidi Workers in
Tirunelvelly District

10363. SHRI K.A. RAJAN : Will the
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Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the produc-
tion agents of Mangalore Ganesh Bidi
works in Tirunelvelly District, are deducting
Provident Fund contribution from their
about 50,000 women bidi workers for the
past few years but no receipts are being
issued to them ; 4

(b) if so, whether the workers have com-
plained about this matter to Regional Pro-
vident Fund Commissioner, Madras and
Deputy Regional Provident Fund Commis-
sioner at Madurai ; and

(¢) if so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) to (c). According to the provident
fund authorities, there are no production
agents of M/s. Mangalore Ganesh Bidi
works. There is, however, one establish-
ment known as M/s. Muruga Home Indus-
try, which is employing 50,000 employees
and is implemcnting the provisions of the
Act voluntarily, although the Supreme
Court has stayed the operation of the nati-
fication extending the provisions of the
Employees’ Provident Funds and Miscella-
neous Provisions Act, 1952 to Bidi Industry.
The Provident fund authorities have not,
however, issued the annual statement of
accounts to the members, pending final deci-
sion of the Supreme Court. Meanwhile, the
provident fund account of the outgoing
members are being settled to the extent of
employees share only. A decision regarding
payment of employer’s share and issue of
annual statement of account will be taken
in the light of the judgement of the Supreme
Court when it is received.

Hospitals, Dispensarics, Static-cum-Mobile
Dispensaries in Mica, Iron Ore, Manga-
nese Ore, Lime Stone Dolamite and Bidi

Workers Welfare Organizations

10364. SHRI R.L.P. VERMA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :
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(a) the tot1l number of hospitals, dispen-
saries, Static-cum-mobile  dispensaries
alongwith date of sanction and date of
actual commissioning separately for each
region in Mica, Iron ore and Manganese
Ore, Limestone and Dolamite and Bidi
Workers Welfare Organisation ;

(b) the sanctioned strength of Medical
Officers/Specialists for each hospitals, dis-
pensary and Static. cum-mobile dispensary ;

(¢) the number of posts of Medical
Officers/Specialists region-wise and fund-
wise lying vacant, indicating the exact date
of vacancy ;

(d) the efforts made to fill up these

vacant posts ;

(e) the number of ad-hoc appointees as
Medical Officers, where thcy are working
and date of their appointments ; and

(f) the number of ncw dispensaries pro-
posed to be opened during the year 1984-8>
in each region and in each Organisation ?7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHR1 DHARMAVIR) : (a)
A statement is laid on the Table of the
House (Annexure 1). [Placed in Library.
See No. LT-8377/84].

A statement is laid on the
[Placed

(b) and (c).
Table of the House (Annexure I1).
in Library. See No. L.T-8377/84].

(d) Acgainst various posts of Specialists
and Medical Officers, Minisiry of Health
and Family Welfare, Department of Health
nominates officers helonging to Central
Health Service Cadre. The Department of
Health is being requested to post Medical
Officers and Specialists against vacant posts.
The matter is being pursued with that
Department.

(e) A statement is laid on the Table of
the House (Annexure III). [Placed in
Library. See No. LT-8377/84].

(f) A statement is laid on the Table of
the House (Annexure 1V). [Placed in
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Library. See No. LT-8377/84].

I g0 qaqy swdfeat & awran
gaTrinal o aget
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